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‘_ The Indian- Stamp (Goa Amendment)
e et T ~Bill, 1994 :
o (Bl“ No 5 of 1994)
A
BILL, .

fm'ther to amemd the Indian Stamp Act 1899 as n,
force in ‘the Stote of Goa.

\

“Be it enacted by the Leglslatlve Assembly of Goa
in the. Forty-fifth Year of the Repubhc of Indla as
follows: —

1. Short t@tle' aM commencement -; (1) Thxs
Act may be called the Indian Sta,mp (Goa Amend-
ment) Act 1994 ' ,

(2) It shall ~come. mto force at once

2, Amendment of Schedule -4 — In the Schedule,
I-A ‘of the Indian Stamp Act, 1899 (Central Act 2
of 1899), against Article 30, in ‘column (2), the
followmg shall be inserted, namely _

¢The same duty as is leviable on a conveyance-
under clause -(a) or (b), as the case may be,
of article No. 22 for a consideration equal to
the value of the property of greatest value as
set forth in such mstrumen ”,



N N 2 -
S‘k@#emenf of Obiecfs @nd Reqsons 4

The proposed ameridient ! izrecess1tated since the
stamp duty in respect of Article 30 of Schedule I-A -
of the Indian Stamp Act,” 1869 remained to . be
speclfied

Financial M‘é#nbrandurﬁ .

. No fmanclal 'impli’cati'c__);il__éf are ‘inyotved. SR ‘

v‘,.,,.

‘Panajl, P SRR e WILFRED DE SOUZA
4th February, 1994 S ~ Chief Minister

.""‘Assem.bly Hall, ' ASHOK BULMAN
Panaji, - - . .+  Secretaryto the Legislstive
28th February, 1994 . . . Assembly of Goa. .




(Annexure to Bill No. 5 of 1994)

'The Indian Stamp Act, 1899
- . Act 2 of 1899}

~ Desc_ription"of Instrumgﬁt e Proper stamp duty

e O

22. (a) CONVEYANCE, other than a con-
wilyeyanee “specified “in- ¢lause ' (b), not— ¢ -
being a Transfer charge or exempted R
--under artiéle No. 62. co
when the.amount or value of. the- /’:i‘hi‘ee rupees.
* consideration for such conveyance'as = -

set forth therein does not exceed
Rs. 50/-.

where it exceeds Rs. 50/- but do‘es, Five rupees.
not exceed Rs. 100/-. -~ g o
where it exceeds Rs. 100/~ but does -Ten rupees.
not exceed Rs. 200/-. ST B
.. where it exceeds Rs. 200/- ,b\_xt(-q%ye's“; Fifteen rupees.
not exceed Rs. 300/-. R .
‘where it exceeds Rs. 300/- but does Twenty rupees.
not exceed Rs. 400/-. ~ R
where it exceeds Rs. 400/- but does Twenty five
not exceed Rs. 500/-: " ' rupees:
where it exceeds Rs. 500/- but does. Thirty rupees. -
not exceed Rs. 600/-. T

where it exceeds Rs. 600/- but does ':’,-l_‘hirty-'ﬂve} :
not exceed Rs. 700/-. ) rupees.

where it exceeds Rs. 700/- but does Forty rupees.
not’ exceed Rs. 800/- S ’

where it exceeds Rs 800/~ but does Forty five . .
_not exceed Rs., 900/- .., Xupees.

where it exceeds Rs. 800/- but does Pifty rupees.
not exceed ‘Rs. 1,000/-. ) ’

and for every  Rs. 500/- or part Thirty five
$hereof in -excess of Rs. 1,000/~ . _rupses,



—4—

o ;

Description of Instrument

“* “Proper stamp duty = -

@

Exemptmns

Assignment of copyright by entry made

- under the Copyright Act, 1957

(b) CONVEYANCE

transfer charged or exempted “under

Article No., 62) so far as it rela.tes to
,v,,,:_immova.ble property :

where the  amount or value of the

- consideration for such conveyance as
set forth therein does not exceed
'Rs 200/- .

where it exceeds, R;s. 200/‘_-,
‘mot exceed Rs. 300/-. . -

300/-

bgt uoee

where it exceeds Re'.' ‘but__deee:
not exceed ‘Rs. 400/. -

" ‘where it exceeds Rs. 400/-

_ ot exceed Rs. 500/~ =
where' it exceeds Rs. 500/-
not exceed Rs. 600/-.

606/ -

‘but does

" where it exceeds Rs.
. not exceed.Rs. 700/-.
where it exceeds Rs.
not exceed Rs. 800/-.

but ~oes

700/- but does

© where it excesds Ra. 800/-
-not exceed Rs. 8,00/-.

. where it exceeds Rs. 900/-
not exceed Rs. 1,000/-. ’

; and for every Rs. 500/- or part
. thereof mﬁexcess of RS, 1000/-

but -does

CO-PARTNERSHIB DEED See Partner-

ship (No 46).

. 30. EXCHANGE OF PROPERTY——Ins-
trument of

Assembly Hall
- Panaji, :
. 28th February, 1994.

but, does

but’ does’

(Not being a -

-Fifteen rupees.

Twenty rupees.”

- Thirty rupees.

Forty fupees./

Forty five.
‘Tupees.

Flfty rupees

Sixty'rupees.

Sixty five
-rupees.

Seventy five '
rupees.

Forty itupees. :

 ASHOK B. ULMAN -
" "Secretary to the Legislative -
i Assebly of Goa.
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